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ORDER

PER DIVA SINGH, ].M.

By the present appeal, pertaining to 2017-18 assessment year,
the Assessee assails the correctness of the order dated 26.03.2019
passed by the CIT(A)-31, New Delhi confirming the penalty imposed by
the A.O. u/s. 271C by his order dated 29.01.2018. However, at the time
of hearing, learned AR, Shri Tarandeep Singh, Advocate, submitted that
the Assessee does not wish to press this appeal and therefore, sought
permission to withdraw the same. An endorsement to this effect has

also been made by the 1d. AR on Form No. 36 itself.
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2. The 1d. CIT/DR considering the request stated that he has no

objection to the request of the Assessee.

3. Accordingly, in line with the prayer of the parties, the appeal of

the Assessee is dismissed as not pressed.

4. In the result, the appeal of the Assessee is dismissed. The said

order was pronounced in the open court at the time of hearing itself.
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